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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE
BENCH, KOLKATA

ORIGINAL APPLICATION NO. 04 OF 2026/EZ
IN THE MATTER OF:

Pramod Kumar Swain ... Applicant
-Versus-

The State Level Environment Impact ... Respondents

Assessment Authority (SEIAA),

Odisha & Ors.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE
BENCH, KOLKATA

ORIGINAL APPLICATION NO. 04 OF 2026/EZ

IN THE MATTER OF:

Pramod Kumar Swain ... Applicant
-Versus-—
The State Level Environment Impact ... Respondents

Assessment  Authority (SEIAA),

QOdisha & Ors.

REPLY AFFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 (TAHSILDAR,

CUTTACK)

Shri Devdutt Pradhan, aged about 31 years, S/o. Susanta Kumar Pradhan, at
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Respondent No. 4 in the instant Original Application (OA). Furthermore, I have

?J/du

been duly authorized by Respondent No.5, the Collector and District

&

/{
I\

Magistrate, Cuttack to file this compliance affidavit on behalf of the revenue
administration to defend the interest of the state.

2. That I have gone through the contents of the OA filed by the Applicant, the
connected case records, and have understood the contents made thereof. I am
otherwise well conversant with the facts of the present case and therefore, I am
competent to affirm this affidavit. |

. That in reference to the present instant OA, 1 am inclined to state that the

management srvati c :
anag , conservation and protection of minor minerals/sand sairat
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/ gources situated under the juciadiction of Sadae Tahaail, Cottacke have heen
handed over to Steel and Mines Depactment, Odinbin vide Better Noo S8 1/65M,
Bhubaneswar, dated 270802000, tHeol and Minen Departinent, Orelisshier
necordance with framework net vnder Odinhin Minor Minerals Concennion
Rules, 2006, A Copy of Letter Noo SR T/HM, Pt haneswar dated 27032000,
Steel and Mines Department, Odinhin in nnnexed an Annexure RA/L,

4. That it is imperative to ntade that the alleged ilepal aand mintg activity al the
Pratapnagart on Kuakhai viver bed da (o he checked by the Steel and Mines
department, Odisha,

~ 5, That, thia office v not venponaible anyimore for maintenance, protection and

N,
LN

onservation of sand aanal renotreen situated uonder the jucisdiction ol Sadar

wanil, Cuttack,

H

| . "i-"l}fnl: aa per the joint verification report, I am to state that the guet land e

LY N

Coow dertifiod an non-forent land  through fnspection ob provnd realitien and

H authentication of relevant records,

7o That thervelore, 10 ia humbly aubmibtted that an the core operational andd
maintenance renponsibilitien for Satral renources are vested in the Steel and
Mines Department Odinhn under the OMMC Repulations and hence, this office
in not anymore involved and doen not have the authordy to anuist this Hon'ble

Tribunal with veapeet (o the concerned matter,

~
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{ [()(‘,\/Hll( Lt iw{}\ & u-’Y‘A n ‘

MEPONEN'T |
' .flm,i'ils\«u,, Sadar,
Cuttack
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VERIFICATION

I. Sri Devdutt Pradhan, the deponent above named, do hereby verify and

declare that the contents of the above affidavit are true and correct to the best
Ay knowledge derived from official records. No part of it is false and nothing
&7&01 1al has been concealed therefrom.

“f,.: ;nned at Cuttack on this the Q"ﬂ;day of May, 2026.

DEPONENT sl

Tehasildar, s3 dar,
Cuttack

w(;{? Par*a)}"@’”

Being identified Dy.... g;zfqt ..... Agvocate

at Cuttack dated... ‘ = ) 10;%

W
e i\&ﬂ@ @\g/éj ?/’E)

WOTERY, QUTTACK
ODISHE

|
solemnly Sworn betore me Dy. Dé\}ﬂl
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Government of Odisha

Steel & Mines Department

EATEY

wo XIB1 _/SM, Bhubancswar Date: <2+ 022027
SM-MC3-MISC-0011-2022
From

Sri S.K. Swain,

Special Secretary to Government.

To

Al Colleclorg
All A.D.Ms

Sub: Regarding modalities for transfer of minor minerals sources to Steel & Mines
Department within stipulated time limit period.

Rel; Revenue & DM Dapartment Ltr.N0.3902 did.02.02.2023,
Sir,

In inviting a reference to the time bound subject cited above, | am directed to say
thal a tentative programme was chalked out for transfer of the operational minor mincral
sources from the respective Tahasildars to the Mining Officers in a phase manner stading
from 27 fortnight of February, 2023 to be completed in 15t fortnight of April, 2023.

2. During 1°t phase of handing over and taking over of sources In Bolangir, Senepur,
Nuapada districts, it was noticed that some of the operational sources have been DGPS
surveyed. It has been decided to lake over DGPS surveyed sources at the 1% instance
after due authentication by joint teams of ORSAC, CSM Technology, Tahsil and Mining
Officials. Besides, ORSAC has been Instrucled to take up DGPS survey of all the
operational sources on a war footing basis for ease process of smooth taks over.

3. ltis also lo inform that e-auction process for grant of quarry leases and the online
14MS (Integrated Mines and Minor Mineral Management System) for regulating transaction
of minor minerals are to be put in place soon lo curb lllegal mining and unsuthorized
procurementtransportation of minor minerals menace.

4, In this regard, necessary tralning of aulhorized officers, prospective bidders and
existing quarry lease holders would be conducted preferably at Districl level by CSM
Technology the software developer in a lime bound manner. Al loglstic assistance Is to be
ensured al the District Lavel for successful completion of this sensltization programms.

SM-MC3

MISC-0011-2022/13(2023
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Tahasildar, Sadi,
Cuttack

True C»OEW”
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